
330 People Died Cleaning Tanks, But No Manual Scavenging 
Deaths: Govt in LS 
https://www.thequint.com/news/politics/330-people-died-cleaning-tanks-but-no-manual-
scavenging-deaths-government-says-in-monsoon-session 
As many as 330 people have died due to "hazardous cleaning of sewer and septic 
tanks" from 2017-2022, the Centre said in the Lok Sabha on Tuesday, 2 August. 
 
It has, however, maintained that there have been no deaths due to 'manual scavenging' 
in India. 
 
The response was given by Union Minister for Social Justice and Empowerment 
Ramdas Athawale to the questions asked by Bahujan Samaj Party MP Girish Chandra, 
regarding: 
 
 
Uttar Pradesh with 47 cases has topped the list of deaths due to "hazardous cleaning of 
sewer and septic tanks," followed by Tamil Nadu (43 cases) and Delhi (42 cases). 
 
In the same response, the minister said, "There is no report of people engaged in 
manual scavenging as defined under Section 2 (1) (g) of the "Prohibition of Employment 
as Manual Scavengers and their Rehabilitation Act, 2013." 
 
On 28 July, he had acknowledged the presence of over 66,692 officially registered 
manual scavengers across various states, before the Prohibition of Employment as 
Manual Scavengers and their Rehabilitation Act was amended in 2013. 
 
However, the National Commission for Safai Karamcharis, a non-statutory body of the 
Ministry of Social Justice and Empowerment, had in its 2020 Annual report said that 
10,228 people across eight states were engaged in manual scavenging between 2013-
2018. 
 
The organisation, which elicited the information from state level review meetings, said 
that the remaining states had claimed that no data was available. 
 
'Swachch Bharat Helped End Manual Scavenging': Athawale 
Athawale, while explaining the government's stand that 'no manual scavengers exist', 
said that more than "10.99 crore sanitary toilets have been constructed in rural areas, 
over 62.65 lakh in urban areas and insanitary toilets have been converted into sanitary 
toilets, under the Swachch Bharat Mission." 
 
"This work made a huge contribution towards ending the practice of manual 
scavenging," he said. 
 
However, In January this year, the National Human Rights Commission (NHRC) while 
demanding that the state expand its definition of manual scavengers, had condemned 
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the "tall claims made by states about no manual scavengers and the absence of 
insanitary latrines." 
 
How Does One Get 'Identified' As a Manual Scavenger? 
This is not the first time that discrepancies in the definition have surfaced. 
 
On 28 July 2021 too, Athawale's ministry told the Rajya Sabha that no manual 
scavenger had died in the country in the last five years. 
 
Meanwhile, he had presented data in 2021 which revealed that 340 people had died 
"cleaning sewers and septic tanks during the last five years (2016-2021)." 
 
According to the government's definition, cleaning of sewers of septic tanks is not 
considered "manual scavenging". 
 
In January this year, the National Human Rights Commission (NHRC) had 
recommended expanding the definition of 'manual scavenging' to also cover other 
hazardous cleaning activities. 
 
It further recommended associating them with programmes like MGNREGA, increasing 
cash assistance from Rs 40,000 to Rs 1 lakh, and inclusion of deaths or atrocities 
against them in the National Crime Records Bureau (NCRB) data. 
 
The government last year proposed to amend the the 1993 law banning manual 
scavenging in India, which was earlier amended in 2013 to make it more stringent. 
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जन᭭वा᭭᭝य िवभाग के अिधकाᳯरयᲂ पर िशकंजा नहᱭ, अब रा᳦ीय मानवािधकार आयोग मᱶ िशकायत.. 
https://www.jagran.com/haryana/rohtak-no-screws-on-the-officers-of-public-health-
department-now-complaint-in-national-human-rights-commission-22948366.html 
शहरी ᭃेᮢ मᱶ दिूषत पानी कᳱ आपᳶूत से िनजात न िमलने का मामला रा᳦ीय मानवािधकार 
आयोग तक पᱟंच गया ह।ै रा᭔य मानवािधकार आयोग के आदशे पर जांच शᱨु ᱟई थी। लᳰेकन 
जन᭭वा᭭᭝य िवभाग के अिधकाᳯरयᲂ पर आरोप हᱹ ᳰक उ᭠हᲂने जांच दबा ली और िज᭥मेदार 
अिधकाᳯरयᲂ को कारᭅवाई से बचा िलया गया। इसिलए पूरे ᮧकरण मᱶ ᳰफर स ेरा᳦ीय मानवािधकार 
आयोग नई ᳰद᭨ली मᱶ िशकायत कᳱ है। वहᱭ, इस बार आयोग मᱶ ए᭍सईएन और एसडीओ के 
िखलाफ भी आयोग मᱶ िशकायत भेजी गई है। वाडᭅ-16 कᳱ पाषᭅद िडपल जनै का आरोप ह ैᳰक 
मेरे वाडᭅ मᱶ दिूषत पानी कᳱ आपᳶूत हो रही थी। जन᭭वा᭭᭝य िवभाग के अिधकाᳯरयᲂ ने कोई 
सुनवाई नहᱭ कᳱ। इसिलए मᱹने मजबूर होकर रा᭔य मानवािधकार आयोग मᱶ िशकायत कᳱ थी। इस 
ᮧकरण मᱶ दो बार पाषᭅद िडपल को जांच के िलए बुलाया गया था। आयोग ने जन᭭वा᭭᭝य िवभाग 
के अधीᭃण अिभयंता राजीव गु᳙ ा को जाचं का िज᭥मा सᲅपा था। िशकायत मᱶ एसडीओ अिनल 
रोिह᭨ला और जेई देवᱶᮤ कᳱ तरफ स ेदिूषत पानी कᳱ आपᳶूत स ेिनजात न ᳰदलाने के आरोप थे। 
अधीᭃण अिभयंता न ेपहल ेहड़ताल तो दसूरी बार पाषᭅद िडपल से िलिखत मᱶ कारᭅवाई करान े
वाले अिधकाᳯरयᲂ के नाम मांगे। लᳰेकन पाषᭅद का तकᭅ था ᳰक िशकायत मᱶ एसडीओ-जेई का नाम 
ᳰदया जा चुका ह,ै ᳰफर भी मुझसे ही ᭍यᲂ पूछा जा रहा है, सीध ेकारᭅवाई ᭍यᲂ नहᱭ कᳱ। वहᱭ, 
वाडᭅ-16 मᱶ अभी भी दिूषत पानी कᳱ आपᳶूत से िनजात न िमलन ेका दावा पाषᭅद ने ᳰकया है। 
इस बार िशकायत िलिखत मᱶ भेजी है। ए᭍सईएन-एसडीओ पर अभᮤता कᳱ भी आयोग कᳱ मᱶ 
िशकायत: 
 
रा᭔य मानवािधकार आयोग मᱶ आनलाइन िशकायत कᳱ गई थी। जबᳰक रा᳦ीय मानवािधकार 
आयोग मᱶ िलिखत मᱶ िशकायत भेजी है। जन᭭वा᭭᭝य िवभाग के ए᭍सईएन रोिहत और एसडीओ 
िवनीत रोिह᭨ला पर अभᮤता के आरोप लगात ेᱟए आयोग मᱶ िशकायत भेजी है। पाषᭅद िडपल ने 
बताया ᳰक इस बार दिूषत पानी कᳱ आपᳶूत के साथ ही सीवरेज से सबंिंधत िशकायतᲂ को भी 
भेजा है। इ᭠हᲂन ेदावा ᳰकया ह ैᳰक िवजय नगर मᱶ पांच माह से, भोजा शंकर गली मᱶ चार माह 
से, नेहᱨ ᭭ᮝीट गली मᱶ जनता कालोनी मᱶ चार साल स ेदिूषत पानी कᳱ आपᳶूत होने का दावा 
ᳰकया है। जबᳰक रामगली मᱶ सीवरेज ओवर᭢लो कᳱ िशकायत कᳱ है। आयोग मᱶ िशकायत ᮧकरण 
मᱶ सुनवाई कᳱ थी, अब रा᳦ीय मानवािधकार आयोग मᱶ िशकायत ᮧकरण मᱶ जानकारी नहᱭ। 
 
राजीव गु᳙ ा, अधीᭃण अिभयंता, जन᭭वा᭭᭝य िवभाग मेयर मनमोहन गोयल न ेअभᮤता करने वाले 
एसडीओ िवनीत रोिह᭨ला को स᭭पᱶड करने कᳱ बात कही थी। अभी मेयर कᳱ तरफ से ᭍या 
ए᭍शन िलया जाएगा यह देखूंगी। नहᱭ तो एसडीओ कᳱ िशकायत मिहला आयोग मᱶ कᱨंगी। हाउस 
कᳱ बैठक भी तभी होगी जब एसडीओ पर कारᭅवाई होगी। 
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